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O R D E R 

16.10.2019  In a petition under Section 241 and 242 pending before the 

‘National Company Law Tribunal, Bengaluru Bench’ the appellant / petitioner 

filed an Interlocutory Application with an allegation acts of oppression and 

mismanagement and made prayer to declare that the respondent nos. 2 to 4 are 

indulging in mismanagement. As the issue relating to acts of oppression and 

mismanagement is pending for considering before the Tribunal. We held that the 

Tribunal rightly rejected the Interlocutory Application. The appeal is dismissed. 

No costs.   
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